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. [ Tromslation)

MR. SPEAKER : Look, d:spite giving
motices of the Quastions 20 days in advance
the Qusition. Hoir i over exactly at 12,00
%rs. evaryday. Zut his wes taken up without
notice and inspite of that we want to extend
s time. Ttis not proper. it ;hould, therefore,
be completed within half-an-hour.
|English]

I hope that the agreement which you
arrived at should be respected. Now, Papers
laid en the Table.

1237 hrs.
PAPERS LAID ON THE TABLE

Stmtement correcting the reply to USQ
No. 1713 dated 5-8-1993 regarding Privaie
Investment—Coal Washeries

THE MINISTER OF STATE IN THE
.MINISTRY OF COAL (SHRI AIJIT
PANJA): 1 beg to lay on the Table a
. statement (Hindi and English versions)
correcting the reply given on the 5th
August, 1993 to Unstarred Question Neo.
1713 by Shri Anadi Charan Das regard-
ing Private Investment in Coal Washe-
ries.

[Placed in Library. Sez No. LT 4352/93]

‘Memorandum of Understanding between
the Lubrizol India Limited and the
Minisiry of Petroleum snd Natural Gas
for 1993-94 etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI PABAN SINGH
GHATOWAR): On behalf of Captain
Satish Kumar Sharma. I beg to lay on
the Table a copy each of the following
papers (Hindi and English versions) :—

(1) Memorandum of  Understanding

between the Lubrizol India Limi-
ted, 1993-94, and the Ministry of
Petrolenm and Natural Gas for
1993-94,

[Placed in Library. See No. LT 4353/93)

2) Memorandum of  Understanding

between the Indian Oil Corpora-
tion Limited and the Ministry of
Petroleum and Natural Gas for the
year 1993-94,

Placed in Library. Ser No. LT 4354/93]

(0 Memorandum of Understanding

between the Cochin Refineries
Limited and the Ministry of Petro-
leum and Natural Gas for the yese
1993-94,

{Placed in Library. See No. LT 435S/99

o
b Y

Papers Lakd on the Table ‘08

(4) Memorandum of Understanding
between the Engineers India Limf-
ted and the Ministry of Petroleam
and Natural Gas for the year
1993-94,

[Placed in Library. See No. LT 4356/93]

Explanatory Statement giving reasons for

immediate Legislation by the Parl'ament

(laventions of D squalifications) Amend-
ment Ordinance, 1993

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAJ) : I bee to lay on the Table
an explanatory statement (Hindi and
English  versions) giving reasons for
immediate legislation by the Parliament
(Prevention of Disqualification) Amend-
ment Ordinance, 1993.

[Placed in Library. See No. LT 4357/93]

Review om the Working of an Annual

Report of the New Delhi Tuoberculosis

Centre, New Delhi for the period from

the 1st Janoary, 1991 to the 31st March,
1992 etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI PABAN SINGH
GHATOWAR) : I beg to lay on the
Table :—

(1) (i) A copy of the Annual Report
(Hindi and English versions)
of the New Delhi Tubercu-
losis Centre, New Delhi, for
the period from the 1st Janu-
ary, 1991 to the 31st March,
1992, alongwith Audited
Accounts,

@) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the New Delhi Tuberculo-
sis Centre, New Delhi, for the
period from the 1st January,

. 1991 to the 31st March, 1992.

2) Statement (Hindi and English ver-
sions) showing reasons for de-
lay in laying the papers men-
tioned at (1) above.

(Placed in Library. See No. LT 4358/93]




